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absgnco of any rule pr instructions to that effect.
T?o.geqeral principle is‘thut in the absence of anything
tp ﬁe contrary iq ~the“ p'rov;eions governing the terms
and conditions of officq,ep option in writing sent to
the competent authority can be wit hdrawn or altered at

any time before it becomes effective that is before ‘.

it effects termination of the tenure of his employment.

- thys'

Any such termination cannotépa from a retrospective date

to the detriment of applicants,

13. The arguements of the Learned Counsel for the

respondents is that the deputation was for a specified

-Mt}ég;{é\d the applicants éﬁtﬁll’ﬁ ha*v) either reverted

to the parent cadre or got iboorbod and the deputation

could not be .xtendad. erealso not tenable since there
or repatrlnting

were no specific orders relievtnqlthe officers on

expiry of the period of deputation. In fact, the

organizations where they were deputed continued to

utilise their services.

14, The law having been well-settled in the case of
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date the railuay authorit1
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consequentxal retxral benefits in so far as the
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liabilitiea: of the railways are concerned in regard
TEN gV RS TR PRI T SC R DETE RS M F D pd Aousn sl
to such benafits. U;th this direction the cases 4
2d o5 kR w5 owd
. are disposed of with no order as to costs, 1 1
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